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't9CT1lfili¥ ~ '<i"'ll41f1 ~ -;,r:f ~ ~ 3-ll<~lljtll( 

ct. ~- rttvll"ff, ~ ~ -

Naya Raipur, the 18 March 2015 

NOTIFICATION 

No. F 7-9/2003/Xll .- In exercise of the powers conferred by Section 23C of the 
Mines and Minerals (Development and Regulation) Act, 1957 (No. 67 of 1957), the State 
Government, hereby, makes the following further amendment in the Chhattisgarh Minerals 
(Mining, Transportation and Storage) Rules, 2009, namely;-

AMENDMENT 
Jn the said rules -
l. After clause (e) of sub-rule ( 1) of Rule 2, the following shall be inserted, namely:-

~(e- 1) "End use plant" means the plant where the mineral shall be used finally." 

2. For sub-rule (5) of Rule 4, the following shall be substituted, namely:-

"(5) (i) Mines of each such metallic ore, in which royalty on mineral (Ad valorem basis) 
is fixed on the basis of metal con ent of ore and benchmarks prices, the lessee 
shall conduct sampling as per the criteria fixed by the Bureau of Indian 
Standards prior to dispatch of the mineral produced. 

(ii) Mining lease holder shall establish a laboratory as per the standard of Bureau of 
Indian Standards for analysis of these samples within mining lease area and 
carrying out chemical analysis of the samples. In special circumstances, the 
laboratory may be established outside the mining lease area after obtaining 
exemption from the Director. 

(iii) The mining lease holder shall also submit monthly and yearly returns in the 
prescribed format as per rule 45 (as amended) of Mineral Conservation and 
Development Rules, 1988, timely to the Director and the concerned Collector of 
the District in addition to the specified Departments/Institutions. 

(iv) All the m ining leases of metallic ores operating in the State, in which there is a 
provision of royalty to be charged on the basis of metal content in mineral ore 
and benchmark prices, information about grade (metal content) of the ore shall 
be collected after conducting sampling and its analysis from the committee 
constituted by the Director atleast once in a year. 

(v) If for any special reason, the Mining Lease holder is facing difficulty in 
conducting sampling of the mineral ores to be extracted from leased area then 
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he shall have to submit an application to the Director stating reason and 
justification for the same. Director, if satisfied with the reason stated by the 
Mining Lease holder then he may grant permission for extraction without 
sampling of minerals from the mining lease area with condition that Mining 
Lease holder shall pay the royalty to the Government at prevailing rates for the 
time being, on the basis of the grade (metal content) of the mineral ore 
mentioned in approved mining plan submitted by the mining lease holder or 
obtained from previous sampling conducted by the Directorate, whichever is 
higher: 

Provided that, in case of iron ore, the leasee may be granted any such 
an exemption on condition of payment of royalty specified for highest grade 
slab for the State of Chhattisgarh." 

3. For clause (II), (III) and (IV) of sub-rule (6) of Rule 4, the following shall be substituted, 
namely:-

"(II) Such person/ firm/company, who wants to transport the minerals, brought by 
rail route, from railway sidings to any end use plant or licensed processing 
plant / storage site, then they shall have to submit an application in 
prescribed Fonn-11 a long with the required information, to the Offi.cer-ln­
Charge of the mining section of the concerned district. 

(III) Details of the Information received by the District Mining Office under Form-
11 shall be maintained in the register in accordance with Form-12. 
Subsequently, Local Transit Pass shall be issued in Form 13 for transportation 
of equivalent quantity as per quantity of minerals mentioned in the application 
submitted by the applicant. 

(IV) The applicant shall submit the details of used and remaining local transit pass 
alongwith the Railway receipt in Form- 14. The Officer-in-charge, District 
Mining Office, on tallying the quantity of Local Transit Pass issued previously 
in Form- 13 with the submitted R.R. at the time of disposal of subsequent 
application for the Local Transit Pass, which if found correct, shall issue New 
Local Transit Pass after considering new application." 

4. In rule 11, after the words "No interest will be liable for security deposit", the words "if 
any deposit made under the above-mentioned sub-rule has not been forfeited under 
any rules, then it shall be returned to non-applicant after ensuring overall compliance 
of all the conditions" shall be inserted. 

5. In rule 12 , for the word "three", the word "ten" shall be substituted. 

6. After clause (ii) of Rule 14, the following shall be inserted, namely:-

"(ii-a) The Licensee is required to send in Form-15 the monthly returns related to the 
storage and processing to the District Mining Office by 5 th day of next month." 

7. Sub-rule (1) of Rule 6 shall stand omitted. 

8. For sub-rule (5) of Rule 16, the following shall be substituted, namely:-

"Permission for the storage of coal mineral shall not be granted within a radius of 25 
kilometre from boundary of the coal mining lease area. The said restriction shall not be 
applicable in case of washery and end use plant." 
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"Chapter-IV A 
APPEAL AND REVISION 
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17 A. Appeal or revision.- Notwithstanding anything contained in these rules, appeal 
or revision against every order passed in respect of any subject under these rules shall 
be made in accordance with the provisions of Chapter-XIV of the Chhattisgarh Minor 
Mineral Rules, 1996 (as amended)." 

10. For Form- 1, the following shall be substituted, namely:-

"Form-1 
[See rule 4(1)] 

MINERAL TRANSIT PASS 

(for mineral concession holders) 

Book No. ........ .... ... .... ... ................ Pass No .... . .................. . .. .......... .... . 

Note: Before filling the form read carefully the remarks printed behind. 

l. License / lessee's Name 
License / Mining Area Details 
Village /Tehsil/ District 
Area .................................. ...... ........ ...... ... . .. (hectare) 
Period ... ........ I ...... .... I .. ... . -. . to ... ... .... I ... ....... I ... · · · · · · · 
Name of the mineral 

2. Category of the mineral being transported : ................................................ . 
Size (Lump/ Fines/ Steam/ slack/ Other) : .. ... . .................. ... . ... .. ... . .. ... .. ....... . 

3. Quantity of the mineral being transported : ................... (Ton/cubic meter) 
Gross weight of the vehicle (in ton} ............ ...................................... . 
Tier weight of the vehicle (in ton) .................................... ....... ....... . 

4. Sale value of the mineral : . .............. ... ....... (Rs. per ton/cubic meter) 

5. Date of dispatched of the mineral ................................................. . 

6. 

7. 

8 . 

Time of the mineral dispatched (A.M/ P.M) : .............................................. .. 

Vehicle registration number 
Type of vehicle (Trailer /Haiwa/Truck/ 
Tractor/ 0 ther) 

Name of the Owner of the vehicle 
Name of the driver of the vehicle 

Mineral purchaser/ recipient's name 
D.O . Number /Date (if applicable) 
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9. Mineral destination ........................................ .. .... via 
1 .... ............. 2 ................. 3 .. .... .. . ... . 

10. Other details 

Name and Signature of 
the 

Name and 
Signature of the 

Vehicle driver with date 

Name and Signature of 
the checking staff with 

date person issuing the 
transit 

pass with date 

Remarks: 

l. All entries must be filled up with ball point pen without any overwriting and 
must be clearly readable. 

2. For the second copy, carbon paper should be used on both the sides of the 
transit pass . 

3. After the necessary entries as mentioned above, duplicate copy shall be handed 
over to the driver of the vehicle and original copy shall be retained in the transit 
passbook. 

4. In relation to via under clause 9, mention the name of three major places 
present between the defined routes from the mine to the destination. 

5. Violation of any of the above directions shall be construed as illegal mineral 
transportation and shall be punishable." 

11. Form-2(A) shall stand omitted. 

12. Form-2(B) shall stand omitted. 

13. For Form-11, the following shall be substituted, namely:-

"Form-11 

[See rule 4(6) (2)] 

APPLICATION FOR OBTAINING LOCAL TRANSIT PASS FOR TRANSPORTATION OF 
MINERALS FROM RAILWAY SIDINGS 

1. (i) 

(ii) 

Name of the applicant 

Designation (in case of Company or Firm) 

Mobile Number 

2. Name of the mineral 

3 . Quantity of the mineral to be brought 
by way of Railway transportation : .. ..... .... ............................... (cubic meter/ ton) 



s. 
No. 

(1) 
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4. Name of the Railway siding ........................................ . ...... .. ......... .. ............ .. 
(from where the mineral is to be transported) 

5. (i) Name of the recipient of the mineral and 

6. 

7. 

(ii) Address 

(iii) Name of the Railway siding where 

the mineral is to be u nloaded 

(iv) Purpose (private plant/processing 
plant/ licensed place/ other) 

(v) Complete address of the destination 

(vi) Transportation route via 

(In case of more than one route, the 
route which is to be used for transport 
must be clearly mentioned) 

Required number of local transit pass : 

Other details 

: (1) ......... ... . ........ . (2) ................... . 

Signature ............... . .................. .. . .. .. ...... . . . 
Name ....... .. . ... .... .. ... ...................... . .. .. ... .. . . 
Designation .... ...... .. ................... . .. .......... .. 

(Seal in case of company or firm)" 

14. For Form-12 , the following shall be substituted namely:-

"Form-12 
[See rule 4(6) (3)] 

PROFORMA FOR MAINTAINING REGISTER OF THE LOCAL TRANSIT PASS ISSUED 
FOR TRANSPORTING MINERALS FROM RAILWAY SIDING 

Date Name, Name of Name Quantity Details of Name and Name and Serial 

address the of the of the Railway complete addr ss number 

and Railway mineral minera l receipt address of of the and 

mobile siding the Railway recipient number 

number (from sid ing of 
of where (where the transit 

Owner of the minera l book 

the mineral is to be issued 

mineral is to be transported) 

trans-

ported) 

(2) (3) (4) (5) (6) (7) (8) (9) (10) 

Other 

detai ls 

(11) 



368 ( 10) 

15. In serial No. 5 of Form-13, for the words "Details of R.R.", the word "Details of 
application" shall be substituted . 

16. In serial No. 3 ofFonn-14, after the words "is to be transported", the words "and details of 
Railway Receipt" shall be added. 

By order and in the name of the Governor of Chhattisgarh, 
K. D. KUNJAM, Joint Secretary. 




